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: HYDERABAD BENCH

.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD
' 3044

Ct.of Decisien : 15-11-9S.

" 0.A. 267/95.

A,R. Anjaneyulu .+ Applicant.

Ve

1. The General Managap,
C Rly, Rail Nilayam,
ecunderabad.

2. The Chief Psrsonnel 0fficer,
SC Rly, Rail Nilayam,
Secundsrabad.

3. The Divisional Railugpy Manager(P),
Hyderabad Division, SC Rly,
Secundsrab ad. .+ Respondents.

Counsel for the Applicant : Mr. V.Venkatesuara Rac
Counsel for thes Respondents : Mr. N.R.Devaraj,ﬁr.CGSb.

CORAM:
- unm'n!F‘SFEI JUSTICE Y. NEELADRI RAD : VICE CHAIRMAN

THE HON'BLE SHRI R, RANGARAJAN : mormen (oo
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OA.267/95
Judgement , j
|
\

( As per Hon, Justice ‘Mp. V. Neeladri Rao, V.C. )

Heard 5ri V. Venkateswara Rac, lsarned counsel -

for the applicant and Sri N.R. Davaraj, learned coansel

for the respondents,

2, The applicent is now working as Head Naster(ﬂon#

Gazetted) in the Railway Mixed High School at Lalagudé.

|
The Head Masters (Non-gazetted) possessing the raqu;szte

qualifications are alsc eligible for promotion to thelpost

_of Head Master (cazetted) Group-B, The selection to the

post of Head Master (Gazstted) is being held by candufting
en interview, The applicant was interviewed for selection
for the post of Head Master (Gazetted) on 15-9-89, dut he
was not selected. .

3e Alert notice yas issued on 26-4-94 for selection to

the post of Head Master (cazetted) . When the name uﬁ the

.applicant was not in the said alert list, he made rebre-

sentation dated 2-5-1994 to R-2 requesting for incluéiun of
his name in the zoné of consideration at appropriatel place,

The applicant was informed by impugned latter dated 17-5-94

that as he does not possass the post-graduéta qualifécation;
his name is not included in the alert-list. Being aﬁgrievad
the applicant filed this OR praying for setting aside the
impugned letter dated 17-5- 1994 by holding that tha‘appll-
cant's name had to be included inthe alert-list on|26-4-94
without insisting upon the qualification of post-graduation

|
for promotion to the post of Head Master (Gaze;tad);

sele
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'4. On 23-2-95 this Bench erdered that until Purther

i

orders, if promotions are going to be made to the pnsts of
Headmaster(G) they will be subject to the result in this DA
and it has to be so mentioned in the order of promotion, It
is now submitted that no panel for promotion to the paost of
Head Masters (Gazetted) was preparad after 23-2-1995,

5. It is now evident that in the reply dated 17-4-19%4
the applicant's name was not included in the alert list %s
59‘13 not having post-graduation qualification, Extract
from the Gazette of India, Part il, Sec,3, sub-sec,(f) upder
C5R.374 in regard to the Recruitme nt Rules Por the post pf
Head Master (Gazetted) Group-B which were Pormulated in

exarcisse of power under Article 309 of the Canstitution Jas

filed as Annexure, It does not disclose that past-gradu?tion
is a necessary qualification for consideration far promoéion

to the post of Headmaster (Gazetted) (vide column 12)., It is
not even stated in the reply statement that the said recruft-
ment rule) was amended, It is not stated in the reply
Statamaht about the basis on which it was held that post-
graduation qualification is essential for cnnaiéhration for
promotion to the post of Head Master (Gazetted),
6. The only plea in the reply statement is that as the
Railuay Board letter dated 4-10-1989 (Annexure to reply
statemsnt), stipulates that a minimum of second class ﬁaster
degree besides B,Ed, and also the competence of teaching lin

the required medium is requisite qualification for the post

of Post-gradusté Teachers and as the said post is one of the
feeder categories for promotion to the post of Headmaster (G)
it has to be inferred that for eligibility for consideration

Porrprdmation to the Post of Head Master {Gazetted), one

Qd/ .o
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-graduation qualification. But we x

Recruitment rules

-

paasess the,pbst
said contention.

‘accade to the’
ower under Article 309 of

g “?ﬁrmulated {n exercise of p

S et T

d even by

i <T8
_,,,/,,——f’“‘f‘#;he constitution. The same cannot be amende
there is not even Executive |

Executive Instrucéions. 1nfact,

-graduation qualification is

instruction to state that post
r consideration for promotion to the post of

assential fo

Head Master (Gazetted).

7. Hence, we hold that there is no basis for the obséro
n the impugned reply dated 17-5-1994 that the post

vetion i
on is gssential for consideration for

graduation qualificati
aster'(cazettad), Group-B.

gr omotion to the post of Head M
In the result, the OA is ordered as u
e applicent has to pe included in the

8. nger
The name of th

~ alert 1ist dated 26-4-1994 at the appropriate plsce for

conaideration for promotion to the post of Head master (Gaz)

Group-B. NO cuats./y

S—= et
(R, Rangarajan) (v. Neeladri Rao)
Member (Admn,) Vice Chairman ‘

gated : Nov, 15, 85 .
Dictated in Open Court ﬁgF%ﬂzJ
s Vs
Deputy Registrar(J)

To

1, The General Manager. S.C+Rly, Railnilayam, secunderabad.
8K '

2, The Chief personnel Officer,
Rajilnilayam, Secunderabad.

Manager(P) Hyderabad Divis ion,

SOC.RJ.Y.

3, The pivisional Railway
"~ S+CeRly, secundexabad.
.Venkateswar Rao, Advocate, CAT.Hyd.

4, One copy to Mr.V
sc for Rlys, CaT.Hyd. .

5. One COpY tO m.N.R'mvraj’
6. Cne copy to Library, CAT.Hyd.

7.0ne spare COpYe.
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IN THE CENTRAL ADMINISTRALT VE Th_LBLz' all
YDERABAD BENCH AT HYIRRABLD

THE HON BLE MR.JUSTICE V.NEELADELEAC
VICE "'HZIP' 1AN

THE HON'BLE MR,R.RANGARAJAN sM(A)

“ORBEE/JUDGMENT

. MeAo/R.A./Cua.NO,

in

0.A.M0. ),L)q \"\gﬂ_

TheNO. . (W.P.NO. )

Dispbsed of with directions.

L e— R .

Iispissed.

Digmissed as withdrawn.

. Difmissed for default.

O de red/Rre jected,
NO érder as to costs.






